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CENTRAL ADMINISTRATIVE TRIBUNAL .
CALCUTTA BENCH. )
M.A, No, 66 of 1997, ' 5&55;5.bﬁbgg“;“”“iaféiﬁﬁ;
m.A, No, 67 of 1997 i B
( OA No, 122

l PRZSENT : HON'BLE DR, B. C. SARMA, MEMBER (A)

HON'BLE MR. D. PURKAYASTHA, MEMBER (J)
Sunip Kr, Sarkar
Us, , ,
Union of India & Ors, (Press)

~ For applicant(s) : Mr, Samir Ghosh, Counsel,
' 'For respondents : mr, B,K. Chatterjee, Couhsel,
ORDER

The applicant had filed 0,A, No, 1223 of 1996 being
,aggrieved b wélh—the purported order dated 14 8,1996 sesking to ‘
regovery a sum of Rs, 33,270/~ from the ap

v

'plicant towards the allagad
arrears licence fee and damages in respect of Flat No 321 Block
‘EB', Salt Lgke, Typs KEXZ 'B', Calcutta inspite of uacating the

same,

2, The M;A.'ﬁﬁ of 1997 has been filed for the addition

- of party-respondents aq'paragraphs 6 & 7 thereof, The M,A. NoO,

67 of 1997 has been filed with the prayer that an Interim Order be

issuad restraznlng the rSSpcndents from Maklﬂg recovary of the

amount or any part thereof from the Dgarness Relief of his pension,

- 3. , Ue have heérd the submission of the learned Counssel
for both t he parties and perused records ----- As. regards M.A. 66/97
we find that there is a justification for impleading the tuwo pafties.

as r93pondents in the orlginal appllcation. Accordingly, ths
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|
application is allOuediand it is orde®that the sasid tyo party

respondents viz ;=

|
I
I

1)} Pay & Accounts Officer,
Print ing,
Ministry of Urban Osvelopment,
6, Ganesh Ch, Avenue,
Caloutta - 13,

2) Ppy & Accounts Officer . .
Lentral Pension Accounting Officse,
Ministry of Finance,

Deptt, of Expenditure,
New Delhi _

be implesded as parties and the cause. title of the application pay

be amendad accordingly as per rules,

4, / As regards ths prayer for Interim Order, Mr, Ghosh
from

submits that/mix xxiemiks pax Xxmx 1lst June '97. Onwards,the respona

dents May recover in instalments the said amount from the dearness
reliefs as sanctioned, As on today, the tyo mgin respondents kawm
sesking recovery of the amount have not been impleaded‘as party-
respondents and it is only&today's obder they have beep impleaded,
The respondents have also not filed any Feply to this petition,

Mr, Chatterjee submits that the Teply could not be filed since the

two main respondents were not implaadeﬁ,in the original application,
This being the poéition we are of the view that the matter be
adjourned with thq direction that the respondents may Filgﬁ:a reply
to the M.A. 67 of 1957 on the issue of interim order, We would ]ike
to observe Y8 if NOmply is filed on tha next date of hearing,
the matter shall be decided yithout Teply, o e
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g Meanwhile, we order that if no racoverx1h? een mJﬁegﬁy

in the meantime)all_iha_amnunt_nn_any_po:tien—tbﬂneef, the respondents

Confd.. op/so



e, Ghosh is directed to serve copies of the petitlon on the

Shall maintain status quo in’ the matter fer a period of 14 days.

addesd raspondents in the maanblme."

i

The matter is ad;ournad to 13, 6 1997 for hear;ng :

and order,
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